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with  flood  relief  work  is as follows: — 
91 boats, 114 outboard motors, 258 army 

personnel, 100 tents, 3 tons of service 
biscuits, 36 medical packages and 18 
wireless sets have been provided by the 
army. 3 Dakotas for dropping of supplies, 
two Fair-child Packets for transport of 
equipment and 2 Helicopters for rescue of 
marooned people have been made available 
by the Indian Air Force. 
The Orissa Government have also received 

adequate supplies of milk powder, vitamins, 
penicillin and other medicines in addition to 
20 bales of blankets from the Indian Red 
Cross Society. 

The State Government also obtained five 
motor boats from West Bengal which are 
operating in Dalaighai area. Gratuitous relief 
is being distributed and sent to inaccessible 
areas by air. 

As to food supplies, the Ministry of Food 
and Agriculture have arranged for the supply 
of food grains as below: — 

40,000 tons of rice and 10,000 tons of 
paddy are under despatch from West 
Bengal Government's stocks. Out of this, 
about 25,000 tons have already reached 
Orissa. 

8,000 tons of boiled Burma rice have 
been reserved in Calcutta for the flood 
affected areas of Orissa. To meet their 
further requirements of rice and paddy, the 
Orissa Government have been advised 
about the stocks available in West Bengal, 
Madhya Pradesh, and Madras. Out of these 
stocks, they have been further allotted 
20,000 tons of Burma rice on the 13th 
September. 

2,000 tons of wheat have been allotted 
from Calcutta out of which 1,000 tons have 
already been sent by special trains. The 
balance will be sent in small lots due to 
difficulties of storage accommodation in 
Cuttack. 

6,000 maunds of gram have been allotted 
for immediate despatch from Punjab and 
are being moved under top priority. Further 
quantities upto 2,000 tons which is Orissa 
Government's requirement, are being 
purchased in the open market to o? sent to 
them. 

Arrangements have been made to run 
special trains with rice and paddy from 
Calcutta to Orissa. The first special train left 
on 8th ^September and a programme of 
running 5B special train a day for the next 
two to three weeks has been arranged with the 
Railways. 

As to financial assistance from the Centre, 
the Minister for Food and Agriculture has, as 
the President of the Indian People's Famine 
Relief Trust, sanctioned a sum of Rs. 10,000 
as grant to the Orissa State for flood relief. 
The State Government will be eligible to 
receive from the Central Government the 
grant of half the total expenditure on 
gratuitous relief up to Rs. 2 crores and three-
fourths of the expenditure in excess thereof. 

SHRI S. MAHANTY (Orissa): Sir, may I 
seek here a clarification on two or three 
points? In the first place, may 1 know what 
will be the effect of the floods on the food 
situation in Orissa in view of the fact that this 
flood has visited after two successive droughts 
in Orissa? Secondly, I would like to know if 
the Government are aware of the fact that the 
relief operations in Orissa are mostly disorga-
nised in view of the fact that the Government 
does not take the help of the voluntary bodies 
and thirdly, I would like to know if the 
Government of India have any idea of the total 
volume of relief measures that either the State 
Government or the Central Government has to 
render taking into account the financial 
position of the State Government. Lastly, is it 
a fact that even though the Orissa Government 
was warned 36 hours before the breach took 
place in Dalaighai, it took absolutely no 
measures for protection?    Will the 
Government please 
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investigate into this and let us know the result 
in view of the fact that the Central 
Government is now being asked to undertake 
relief operations? 

SHRI GOVIND BALLABH PANT: Sir, 
essentially this is a State subject. We, 
however, are naturally interested in affording 
relief and in saving people from the 
devastation and loss that has resulted from 
these floods. Obviously, the standing crops 
have been affected and Orissa will probably 
be deficit in the matter of food grains so far as 
the existing standing crops are concerned 
which have been, as I just said, badly 
damaged. With regard to other matters we, as 
i have already said, are anxious to render 
whatever help we can. We appreciate the 
difficulties of the Orissa Government and also 
the promptness with which they have taken 
all possible measures to meet the distress. 
Whatever more can be done will be done. I 
hope this would satisfy the hon. Member. 

RESOLUTION    RE    RESTRICTION 
ON PRODUCTION OF     CLOTH BV 

MILLS.—continued 

MR. CHAIRMAN: The other day 
Resolution was moved by Mr. Kishen Chand.    
The  Resolution moved is: 

"This House, having taken into 
consideration the recommendations of the 
Textile Enquiry Committee, is of opinion 
that production of cloth by mills should be 
limited to 5.000 million yards per year and 
that after the year 1955-56 all additienal 
production should be by the hand-loom 
sector." 

This Resolution is before the House. 
There is another Resolution which is also 

tabled for discussion today and I hope you 
will be able to deal with both these 
Resolutions at least before the day is over. 

♦Continued from 2nd September 1955. 
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PROF. N. R. MALKANI (Nominated) : 
Sir, I consider this Resolution as of 
special importance in the setting of the 
Second Plan. It, to my mind, raises a 
number of controversial questions and we 
have to make up our mind one way or the 
other. When we accept the Resolution, 
our mind should be clear as to what we 
are about. I personally feel that this 
question of village industries, though you 
may call them cottage industries, has not 
only an important place, but a permanent 
place in our economy. But I will not 
press that point. At the present stage 
many of us are not convinced about it but 
I think we are all convinced that it has an 
important place in the Second Five Year 
Plan. 

The Second Five Year Plan has gone 
one step further. Year before last, the 
Commerce and Industry Minister, Mr. 
Krishnamachari, used to talk in a 
different tone which appeared to be a 
little harsh. He said, "I agree that village 
industries require help since they are in 
distress but how long can you give it? 
Well, give them help, but how long?" 
That was the tone. The tone today is very 
much changed; it is very much better. 
Nobody denies tnat it has an important 
place in the Second Plan. Now what the 
Finance Minister says is very heartening. 
He says, "If you satisfy some conditions, 
go ahead. You want more money, have it. 
Have as much money as you want. But 
the conditions are: produce adequate 
consumer goods so that there is no 
deficiency." This is one of his conditions. 
Then he says, "Give me sufficient 
quantity of employment which is also 
measurable—so many lakhs—and do not 
draw on foreign exchange." He knows 
very well that the last will be a trifle. We 
will have nothing from foreign countries 
and will not encroach upon foreign 
exchange. These are the tests and these 
are important tests. 
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Now, considering these tests and taking up 

the Textile Enquiry Committee's Report 
before us, you will find that the Committee 
has no satisfactory answer. If it had, I would 
accept it. It is not a satisfactory answer, in the 
sense that it will not give the employment 
which we want and which the Finance 
Minister expects. It will give us perhaps 
enough supply of cloth, maybe even at a 
cheaper rate. It is very easy to say, "Have 
more money; ada a few more looms, have 
money spindles and give adequate yarn to the 
handlooms but go  on." 

There is a lurking suspicion that this 
handloom is an absurd thing; so convert it into 
a semi-automatic loom at a particular rate 
within six years or so. Now, I have not seen a 
semiautomatic loom and I asked a member of 
that Committee—I hope the Chairman has 
seen it—I have seen power looms but not 
semi-automatic looms. Convert them into 
semi-automatic looms at the rate of 20,000 
hand-looms, per year, the production being 
20-22 yards a day and so on. Then slowly 
wind up and liquidate all the handlooms. 
Surely that is a challenge Of course, it does 
not require hundreds of crores of rupees; it 
requires 35 crores of rupees for new 
spindleage and 14 crores of rupees for 
conversion, a measurable and a reasonable 
thing. But he says, "Do not have more hand-
looms; reduce their number; convert them into 
semi-automatic looms so that the production 
becomes faster and faster and we would have 
enough cloth." He is very kind when he says 
that he will freeze the mill production at 5,000 
million yards. But it creates a great 
apprehension in my mind. Of course, mill 
production will be 5,000 million yards and no 
more. That is a kind of assurance and I accept 
the assurance. But in a whisper he says 
another 200 million yards, please don't touch 
them. 5,000 million yards for the mills and 
200 million yards for the power looms; now 
we do not mind it at all. But what causes 
anxiety is converting one into another. 

He reduces the number of handlooms but 
supports the small spinning centres costing 
about 35 crores of rupees or so, spread out all 
over the country. Then somewhere I have a 
fear. I don't want to read out books, but 
Gandhiji said somewhere that ths movement 
the spinning mills are spread out in the 
country, the destruction of handlooms and the 
charkha is certain. Of course, he says that in 
his own fashion which is more effective than 
mine but he is very definite about it. The 
moment that happens, the destruction of the 
handloom is certain, and so of khadi. Things 
are different now; we have changed. The 
Finance Minister is talking in a different 
language and even Mr. Krishnamachari is 
talking in a different language. 

Now coming to what the Textile Enquiry 
Committee says, I personally would resist if I 
could, this scattering of spinning mills like the 
rice husking mills. I have seen in Tamilnad, 
and I was astonished to see the rate at which 
hand-pounding is going away there. If I could, 
I would resist it in every way, because this, to 
my mind, means the destruction of the hand-
loom, the poor, helpless dependents of the 
handloom. They do not get the yarn they 
want. They have to get it through half a dozen 
middlemen who grab 30, 40 or even 50 per 
cent. Then, when the price of cloth goes up, 
the yarn is not available, but when the price of 
cloth goes down, it is available. They get it 
when they do not want it. They do not get it 
when they want it. They are entirely 
dependent upon the spinning mill. 
Considering the importance of the next Plan, I 
would resist it. The private sector may have 
its own way, the public sector may grow in its 
way, but the social sector, the community 
sector, the village sector must grow more and 
more, from decade to decade. I am of that 
opinion. But we do not think of it and instead 
are merging it into the private sector. It is 
wrong to forget that it is the social sector, the 
panchayat sector, the community sector, 
which will grow from 
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[Prof. N. R. Malkani.J decade to decade until 

it over-shadows j all other sectors. So I would 
not tolerate this dispersal. This is a poison- | ous 
thing. This is a dangerous thing. If I am helpless 
at least I would say, "Please let the weavers 
have a cooperative spinning mill where the 
handloom cloth is properly produced but in no 
case should it be owned by the private sector." 
It should not have that stranglehold, that grab 
upon the social sector. If that is not possible, do 
the second best thing. Let the public sector own 
the spinning mills where the weavers can get 
cheaper yarn. That is a suggestion if the worst 
comes to the worst. Let the spinning mills be 
owned by Government as they are owning a lot 
of other things. But, Sir, even supposing, as the 
Textile Enquiry Committee says, that we will 
get enough cloth becuse there will be enough of 
yarn, enough of weavers and enough of capital 
to convert handlooms into automatic looms, the 
employment problem is not solved. It becomes 
more insoluble. Even according to them, when 
they convert looms into semi-automatic looms, 
so many people are thrown out of employment 
and there is no alternative    employment. 

Then, Sir, their calculation of 1-25 persons 
per loom is wrong. We have another 
calculation made by the village Industries 
Board. They say that it is an underestimate; it 
should be more than that. It is a very strange 
thing, one official committee cutting another 
official committee. I do not know who is 
right. I think the latter is right. 

THE MINISTER FOR INDUSTRIES (SHRI  
N.  KANUNGO):   Which  figures? 

PROF. N. R. MALKANI: I am talking of the 
Village Industries Board Report published a 
few days ago. According to you there are 
about fifteen lakh workers enaged in the 
weaving trade. Twelve lakh active looms 
engage fifteen lakh workers. The Village 
Industries Board says it is completely 
incorrect, substantially wrong.      They think 
that    there    are 

today looms engaging weavers of the order of 
twenty-five lakhs.   Some say it  is  even  
twenty-eight  lak 
 hs.    Now mill owners    think it is a disastrous 
thing, a foolish thing, this coming into 
existence of large numbers of hand-looms.     It  
should   be  checked.    But shouting will not 
shut them up, and thank God, they have not the 
power to shut them up, and thank God, our 
own Government will see  to it that they are 
not shut up in this manner. But there are 25 
lakhs to 28 lakhs of looms—you  can have  
your own  calculations—working  6    hours  a    
day, producing five to six yards per day, say, 
200 yards in a month.    But you have to give 
them the yarn.    If you give them the  yarn,  
they will  work 8  hours  a  day,   10 hours a  
day and even  12 hours a day, and will work 
for 320 days or even 365 or 366 days in a year.    
But give them the yarn. They  are not idle     
because they do not want to work; they are idle 
not because they do not want to be active, but 
because you  compel  them  to be lazy  and    
useless.      And when they have  prepared their 
cloth, then it is cloth   which   the     
Government  itself won't buy.    And then it is 
said that they are lazy looms and they should 
be shut up or they should be converted.    Sir, is 
that a question which we can honestly put to 
these looms or to these weavers?    It is, to my 
mind, a very   unfair   challenge   to   the  
looms, because the looms are there to work, 
and the village industries people say that given 
the work, these 25 lakhs— if they  produce 
even 6 yards a day and  work  for  300  days  in  
a  year— can   give   you   4,500   to   5,000   
million yard?, as much as the mills can give 
you. 

They are today being worked to the extent 
of one-third of their capacity. If you give 
them work at least to the extent of two-thirds 
of their capacity, if not to the extent of their 
full capacity, they can do that very easily. 
And, Sir, I do not wish to foist on you figures 
of employment. It is so obvious that by 
converting them you throw thousands out of 
employment, and  you  do not  give  any  
additional 
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employment at all. And thank God, today, 
there is another alternative, and a very 
important alternative, and according to which, 
I would rather amend the Resolution and say 
that it 
should     be ......... (Time      bell      rings.) 
Sir, the Resolution was going to be tabled by 
me, and not by Shri Kishen Chand.    It was 
my Resolution. 

MR. CHAIRMAN: Maybe, but still 
you are  speaking  later ..............  

PROF. N. R. MALKANI: A little conce 
sion, Sir, because it is my Resolution. 

SHRI R. U. AGNIBHOJ (Madhya Pradesh): 
Mr. Kishen Chand is not here. Therefore, 
Prof. Malkani can reply. 

MR. CHAIRMAN: That is what you 
suggest. But I do not accept the suggestion. 

PROF. N. R. MALKANI: Sir, I will take a 
few minutes, and I will not encroach upon the 
time of my hon. friends. 

Sir, now fortunately, an alternative has come, 
by good luck, not because of Government,    not    
because of the private sector, but 

     because    of    the efforts,  for  years  
together,  of  small, uneducated,   or   half-
educated,   people without  any  
encouragement,  working in their humble way.   
And they have now made    the    discovery of 
Amber Charkha. It has surprised me always, 
Sir,—and you are a learned man, and you   
know   it   better—why   there   has been  no    
change    and    improvement with   regard   to   
spinning.     All   other things  have  changed  
and    improved, but   not   the   handloom,   for   
the   last 5,000   years.    I   do   not   know     
why. The   carding   machine   has      changed 
and  improved,  the loom has changed and   
improved,   the   ginning   machine has changed  
and improved,  but    the spinning    machine    
has    refused    to change    during    the    last 
5,000 years or so, except during the last few 
years. Why? It is a miracle that has happened in 
India.    A challenge was given to the 
technicians of the world.   And Amber Charkha 
is a miracle in technical improvement. And now 
the miracle 

has happened, let us accept that miracle which 
has come after 5,000 years of trial and    
waiting,    b 
 ecause    that shows us a way out.   And I am 
convinced that gives the confidence    and the 
faith, and by converting the whole thing  into  
khadi,    not    merely    into handloom,    but    
into    khadi, and by spreading  the  17£  lakhs  
of  charkhas all  over,  we  can  achieve the 
target, and we can fulfil the conditions which 
were given to    us    by    the Finance Minister.    
The whole question is this. The   challenge   is   
to   us,   and  to   the Government, to start that 
organisation, that    wide-spread    organisation, 
that efficient organisation, which will reach the  
villages   and  give  training  there to thousands    
and    lakhs   of people, lakhs of spinners and 
lakhs of weavers.   And I haVe got the figures 
here. If   you   produce   1,500   million   yards, 
additional 55 lakhs can be employed; 55   lakhs  
of  weavers,   carders,   dyers, carpenters ahd all 
sorts of people can be  employed.    55  lakhs of 
them can be    employed   if    you   produce 
only 1,500 million yards.   But if you produce 
more than that, then many more can be 
employed, and the Finance Minister will be 
surprised to find that there is such a vast scope 
for employment. But the  challenge is  to the  
Government, the challenge is to us, the chal-
lenge is to  the  Congress,  of starting that  
organisation with faith.    And if there   is  faith,  
it  will  percolate  and seep downwards.   But if 
we ourselves are  faithless,  that     organisation 
will not  come.    And     then,   Sir,  I  know, 
you will at  once turn upon me and say "Oh, 
Malkani, you talked so loudly  and  you    
shouted    so  much,  but nothing has come 
about."    But then, I would simply say that it 
would have worked, if we had the faith, if we 
had the confidence, and if we had put up the  
organisation with confidence. The challenge  is  
there.    Let    us take up that challenge, and 
then we will find that  this  will     have     not     
only  an important place, but also a permanent 
place    in    the    national    economy of India. 

SHRI H.  C.  DASAPPA     (Mysore): Sir, I 
think I owe it to myself that I 
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[Shri H. C. Dasappa.] should speak on this 

Resolution for the reason that I was a 
Member of the Kanungo Textile Enquiry 
Committee, and I have subscribed my 
signature to the recommendations of that 
Committee. 

PROF. G. RANGA (Andhra): What a 
tragedy! 

SHRI H. C. DASAPPA: My friend 
says 'tragedy'. Well, I do not very 
much think that it is going to be a 
tragedy at all. I am afraid, Sir, it 
requires a lot of hard and clear think 
ing in order to appreciate the stand 
that the Committee has taken. I may 
at once say ...........  

PROF. N. R. MALKANI: Do not make it 
very hard. 

SHRI H. C. DASAPPA:................... that it 
did necessitate a lot of heart-searching among 
the Members themselves. They were not all at 
one with me. There were no predilections, no 
prejudices, no attachments— and nothing of 
the kind—among the Members of the Textile 
Enquiry Committee. It looked to me, Sir, that 
when the Government constituted the 
Committee, they did not want on the 
Committee any-Dody who had any affiliation 
or attachment to any one of the sectors there, 
i.e. the mills, the composite mills, where they 
have the spindleage as well as the loomage, 
the power loom sector, which was not very 
much noticed at any time prior to it, but all the 
same, was serving the society in its own way, 
and, of course, the handloom sector. The 
khadi production was, of course, there, but we 
were not charged mainly with the task of 
khadi production, which is a very highly 
specialised thing. And therefore, Sir, I feel 
that nobody in this House or anywhere else 
can ascribe to that Committee any kind of a 
predisposition, any kind of a bias towards any 
one sector. They did proceed with their task in 
a thoroughly objective manner. And if these 
recommendations have been made in the 
manner they have come out in the report, I 
may   at   once   say that 

they were the result of a realistic approach to 
the problem. It is not as though they were 
laying down a policy for the future economy 
of the land. It is not as though they were 
asked to think of this sector—the textiles—de 
novo, and lay down a policy in conformity 
with the various objectives which the 
Government themselves had in view. I may 
say that the Avadi Resolution came later Dn. 
It was not there at the time of the constitution 
of the Committee. 

Having made these few preliminary 
remarks, I must say what led the Committee 
to the conclusions which they have arrived at. 
These hand-loom weavers are not spread over 
the whole State in all villages. This is a very 
important matter which I think this House 
should take note of. They are distributed in 
various pockets. It is certainly not a village 
industry. Most of these weavers are 
concentrated in pockets in urban areas as well 
as in rural areas. These two sectors, both the 
handloom and the power loom, are mostly run 
by a certain community which for centuries 
has followed this profession. It is not done by 
amateurs or people of other avocations 
stepping into this profession. 

PROF. G. RANGA: Certainly it is not true 
of Maharashtra. It may be true of Mysore. 

SHRI H. C. DASAPPA: My friend Mr. 
Ranga, may see this volume— appendices. 

PROF. G. RANGA: Have I not read it? That 
is why I came to that conclusion that you 
committed a tragedy. 

MR. CHAIRMAN: You can answer him 
later. 

SHRI H. C. DASAPPA: I had better answer 
Prof. Ranga who seems to be a protagonist of 
no-change policy. It is said in this report: 

"99 per cent, of the factory owners in 
this State were originally independent 
handloom weavers." 
That is in a particular place 

and ........ 
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PROP. G. RANGA: What is that place?    I 

mentioned Maharashtra. 
SHRI H. C. DASAPPA: My hon. friend can 

get the reference here. Even in Maharashtra it 
is mainly run by men who belong to the 
weaver community. 
[MR. DEPUTY CHAIRMAN in the Chair.] 

SHRI D. NARAYAN: Not necessarily, 
there are others also. 

SHRI H. C. DASAPPA: By and 
large ........ 

PROF. G. RANGA: That is the Committee 
speaking. 

SHRI H. C. DASAPPA: It is the 
Committee's findings I am referring to and I 
would refer my friend, Shri D. Narayan, to 
pages 1261 onwards. He will find that they 
are largely men of weaver community. 

SHRI D. NARAYAN: There are many 
other communities also.............. 

SHRI H. C. DASAPPA: I do not say that 
there are no others but I am only telling you 
the findings that we have come to because of 
the data that was supplied to us. For instance 
here in the census of power looms in India at 
page 1262 it says: 

"In other words 88-7 per cent, of the 
power looms are privately owned by 
people who were originally independent 
handloom weavers." 
There are certain bigger units of power 

looms. My friend, Shri D. Narayan, is 
perfectly correct; he refers to the bigger units 
but I referred to the large number of smaller 
units which are probably about 85 to 90 per 
cent, of the power loom units. There he will 
find that they are owned mostly by the weav-
ing community. I am referring to the fact that 
wherever the handloom weavers were found, 
if they could get power, they had changed 
over to power looms. This is a tendency 
which I am afraid my friends, Prof. Malkani 
and Shri D. Narayan, have not taken note of.   
It is not that any 

one went and tried to induce them 
to take to power looms. The natural 
evolution of a handloom man.................  

SHRI D. NARAYAN: You want to increase 
it. 

SHRI H. C. DASAPPA: When he gets 
power, he switches over to power looms lor 
the simple reason that he can earn a few more 
farthings than what he could with handlooms. 

PROF.  G.  RANGA:   It is a suicidal 
tendency. 

SHRI H. C. DASAPPA: I am afraid they are 
forgetting the simple fact that I am for 
handlooms and we have been thinking of 
resuscitating the handloom and that is why 
we said: "Handlooms have a chance of survi-
val just as charkha spinning has a chance of 
survival if Amber Charkhas are employed." I 
ask Mr. Narayan and Prof. Malkani whether 
hand-spinning has a chance if there is no 
Amber Charkha. 

Now Mr. Malkani and Mr. D. Narayan 
want an improvement of charkha spinning by 
a different complicated process, namely of 
Amber Charkha and they don't want a similar 
improvement in handloom. 

(Interruptions.) 

My friend is pulting a very babyish question. 
We have discussed this question but what is it 
that they have said? They have said 'a semi-
automatic loom' which means not the 
introduction of power though that also forms a 
separate recommendation but an improvement 
over the handloom so that the weaver, as Mr. 
Chintaman Deshmukh said, instead of being 
condemned to a perpetually low standard of 
living—to a margin of a rupee a day which 
comes to Rs. 24 a month—can have 
something more—say Rs. 70 a month. Is that 
a crime that we have committed to see that a 
person is enabled to earn an income of Rs. 70 
or 72 where he was earning only Rs. 24? 

AN HON. MEMBER: At whose cost? 
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SHRI  D.   NARAYAN:   May  I  read? 

MR. DEPUTY CHAIRMAN: Let him 
finish.   You have had your say. 
SHRI H. C. DASAPPA: We were 
here faced with a certain position. 
Sir, you will remember that even in 
Bangalore City, in Cubbonpet, there 
were handlooms. In Doddaballapur 
town in Bangalore District there were 
handlooms and because power was 
available, without anybody's external 
or special encouragement, they 
switched over to power looms and 
when they found that cotton was not 
paying them, some of them switched 
over to silk and art silk. They have 
now switched over to art silk because 
it pays them better. We cannot say 
that they must only weave cotton. 
Therefore what I say is: Here is a 
thing which we have got to take note 
of and not merely proceed on hypo 
thetical or ideological grounds. If it 
is a matter of policy, certainly we 
shall change over. My first complaint 
is that this Kanungo Enquiry Com 
mittee Report has not been treated 
fairly by the Government. I lay this 
charge at the door of the Government 
because, while the Press Commission 
Report which came out about the 
same time has received such a large 
amount of consideration at the hands 
of the Government, I say there is not 
the same treatment accorded to this 
Committee. What the Government 
should have done was to have placed 
this report for consideration before 
the two Houses of Parliament, taken 
their opinion and come to decisions. 
For the present what they have done 
is that they have simply shelved it 
virtually. Only my friends Prof. 
Malkani and Shri Kishen Chand have 
brought up a discussion on what I say 
is a fraction of the recommendation. 
I am not here anxious that every 
recommendation should be accepted. 
I am the last person to say that. I 
would be happy if Parliament 
takes up this report for consi 
deration and comes to any deci 
sion. So I feel this report has 
12 Nooirnot had a fJMr deal. Before I 
conclude ........................  

MR. DEPUTY CHAIRMAN: It is time to 
conclude, only two more minutes. 

SHRI H. C. DASAPPA: I will finish soon, 
Sir. I will not take more time. I only want to 
add that I am glad and also grateful to my 
hon. friends Shri D. Narayan and Prof. 
Malkani for the slight, if I may say so, orien-
tation they gave to this Resolution when they 
referred to the fact that the power looms are 
already producing 200 million yards. They 
have not the slightest objection to their con-
tinuing to produce this 200 million yards. 
That is an extremely reasonable view and I 
only hope that the Government will take up 
the same reasonable attitude. But what is it 
that the Government have done now? Instead 
of allowing this small sector to pursue its 
profession peacefully, they have levied a 
prohibitive excise duty of Rs. 20 per loom, 
per month, per shift. This is an intolerable 
burden on the poor decentralised power 
looms. 

In conclusion I submit that it is difficult for 
me to accept this Resolution as it is, because 
of the simple reason that the power loom 
sector has not been taken due note of in this 
Resolution. I would also say that this is a 
subject that requires far deeper consideration 
from all points of view if we are to arrive at a 
fair decision and as it is, I am afraid we have 
taken it up only as a piecemeal affair. 

SHRI C. P. PARIKH (Bombay): Mr. Deputy 
Chairman, it is indeed a good thing that this 
Resolution has been brought forward in this 
House and we are able to discuss the produc-
tion of the weaving section of the mill 
industry. It is well-known that with their 
present capacity, the installed mills can 
produce 5,000 million yards or rather 5,400 
million yards and that capacity will remain, 
provided there is no change to 3 shifts or 4 
shifts in the working of the present looms. 
Secondly we have to remember that the 
coarser the cloth woven, the greater    will be  
the    yardage.    The 
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Dresent figure of 5,100 million has been 
achieved on account of the fact that the 
number of picks is lower. By lowering the 
number of picks the yardage can be increased 
by 25 per cent, or more. Therefore, there is a 
possibility of increasing the yardage by 
reducing the number of picks and that should 
not be forgotten in the present circumstances. 

What I would submit now is. the 
Government should make up its mind as to 
what should be the maximum yardage to be 
produced by the present textile industry in 
their looms, he thev ordinary or automatic. 

It has also to be understood that we require 
about 15 yards per capita at present; and 
every year with the improvement in the 
standard of living of our people, we shall 
require a yard more per capita. So the total 
requirement will be 300 million yards more 
every year for the subsequent five years of the 
Plan. So the total requirement of the country 
will be increased to the extent of 1,500 
million yards. Therefore the Second Five 
Year Plan has put the target of production of 
both mill and handloom at 8,200 million 
yards, leaving 1,000 million yards of the 
produce of the textile industry for export. For 
the internal consumption, therefore, at the end 
of the 5 year period there will be 4,000 
million yards of the textile industry 
production or rather the production of the mill 
industry. And there will be 3,000 million 
yards of the handloom industry. Now it is 
advocated that this production of the mill 
industry should be sealed at this level and the 
Planning Commission I think have made 
some tentative recommendation in this 
respect. Although I am in the mill industry, I 
would say that I am entirely in support of 
sealing the production of the mill industry. I 
say this because we have to look not only to 
the mill industry, but also to the needs of the 
country at large. We have to see whether we 
are able to provide full employment in our 
country. That is the first necessity or the first 
requi- 

site in any Plan that we have to make. There 
has been tremendous progress in the 
agricultural and industrial fields; but all that 
progress will be nullified if adequate 
employment is not found for everyone who 
desires to work for eight hours in our country. 
I think the present democratic Government 
should be wedded to that principle, that 
everyone should be given work tor eight 
hours and he should get between 12 e/s. tiRs. 
2 according to his ability That must be the 
criterion of a better government or a Welfare 
State at the present time. Unless and until we 
achieve that, unless and until we devise 
measures by which there is adequate 
employment in the country, there should not 
be any craze for mechanisation in our 
country. We may adopt various technological 
improvements, but that should also coincide 
with our capacity to give employment to the 
unemployed and the under-employed who are 
there in the country. That factor has to be 
borne in mind. Why is the Communist 
doctrine prevailing in some parts of the 
country, in spite of the great progress that the 
country is making? Communist doctrines 
prevail in the country because the common 
man thinks that he is not being treated in the 
way he should be in a democracy. That is the 
reason why Communism is spreading in some 
parts or in some undeveloped parts of the 
country, especially in Orissa, Bihar, 
Travancore-Cochin and other parts.    Why is 
there this cry? 

SHRI S. PANIGRAHI (Orissa): There is no 
Communist domination in Orissa. 

SHRI C. P. PARIKH: May be, but there are 
certain other parts of the country where some 
parties are trying to influence public opinion 
that wav and that opinion may get excited tt 
such a degree that the discontent anc 
resentment that will arise from that would be 
difficult to be controlled by any government. 
If they are kept under control it is only 
because of the superior leadership in this 
country, because there are no other leaders in 
this country to match them in per- 
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guidance. That is the reason why Communism 
is not spreading. But we must not be oblivious 
to facts that exist in the country. We require 
employment for 18 lakh persons who come up 
every year, over and above the present 
persons who are unemployed in the country. 
Therefore, although mechanisation may 
reduce the cost of production by about 15 per 
cent., even then it has to be avoided, 
particularly if we can produce by handlooms 
cloth to the extent that we require. In that case 
we put a limit on the mill production. 

In this connection we must not lose sight of 
the fact that we want to maintain our exports, 
and exports can only be promoted if there is 
competition in the cost of production. I am 
quite aware of this fact. But the mill 
production can very well cater the needs of 
our export trade and at present, in the 
international markets, our mill production, the 
production of our textile industry is able to 
compete even with Japan, and much more so 
with the U.S.A. and the United Kingdom. 

SHRI GOPIKRISHNA VIJAIVARGIYA 
(Madhya Bharat): What about the power 
loom production? 

SHRI C. P. PARIKH: I am coming to th^t. 
First of all we must concentrate on the fact that 
our exports are on no account lost. For that our 
present mill production is adequate. Even 
modern machinery embodying the 
technological improvements made in other 
countries is being installed in our country and 
so the cost of production is going down in the 
mills. Therefore many of our mills are well-
equipped and have up-to-date machinery and 
so they can compete in the international 
markets. As regards the excise or sales-tax that 
we are levying on the mill production, ranging 
from lb to 30 per cent., that ike?/ is not borne 
by the export trade. The export trade does not 
bear either the excise duty or the sales-tax. 
Therefore, their capacity to compete in the 
international trade does not suffer on this 
count. 

Next I come to the point: whether this 
additional production of 3,000 million yards 
can be achieved by the present handlooms or 
whether power looms should be installed in 
place of the handlooms. I see that even the 
Village Industries Board have said that the use 
of electricity should be allowed in the 
cottages, especially where there is no hired 
labour. Therefore, if an individual wants to 
have a power loom in his own home, where 
he does not employ hired labour, but his own 
family labour is employed, in that case, the 
power loom should be a1 lowed. We have to 
do that because if we want to encourage 
cottage industries we should see that we do 
not put a bar which it will be administratively 
impossible to impose, and we cannot prevent 
the use of electricity in the cottages. 

So long as they are installed for family 
work and there is no hired labour, power 
looms should be allowed. 

PROF. G. RANGA: Is it for their own 
consumption or for that of some other 
people? Will you put other people out of 
employment? 

SHRI C. P. PARIKH: Whether it is for their 
own consumption or for others has been 
discussed very broadly and the Village 
Industries Board and others have come to the 
unanimous conclusion that electricity should 
be permitted so long as there is no hired 
labour. In other cases, it will be very difficult 
to differentiate and administer the scheme. In 
the case of consumption less than 4 horse 
power it will be difficult to control. Effective 
control can only be enforced when 
consumption is more than 2 horse power. In 
the other cases it is not practicable on 
administrative grounds. But that does not 
mean that power looms should be encouraged 
or that weaving should be done more by these 
means. That way ten or twenty looms will be 
installed which will take away the twenty 
lakhs of hand-looms working in the country. 
Mr. Dasappa says that these people will 
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get more wages; of course, the wages of these 
people will go up from one to three but it would 
be at the cost of the starving people. This 
factor has been forgotten and the members of 
the Textile Enquiry Committee have also lost 
sight of this fact. In the case of mechanisation, 
the increase in the ratio of wages is 1 to 10; 
when you ake giving 10, 15 or 20 per cent, 
more of wages, you are taking away the wages 
of nine men. That factor should not be 
forgotten. 

SHRI H. C. DASAPPA: Is it not a very 
good argument for doing away with these old 
obsolete mills instead of propping them up 
with additional finances and props? 

SHRI C. P. PARIKH: I am one with the hon. 
Member in regard to the reconditioning and 
renovation of these mills. I would go a step 
further and say that compulsion should be 
used in such cases but that does not mean that 
mill products should be preferred. There is 
agitation in the country at present. The 
installation of further automatic looms has 
been banned. Let us see the comparative 
figures of production. In the case of 
handlooms, a worker working for eight hours 
produces 8 yards. In the case of mills one man 
produces 80 or 90 yards in eight hours 
whereas in the case of automatic looms it is 
1300 to 2000 yards by one man. Do you want 
cheaper cost of production or do you want 
discontentment and unemployment in the 
country? These are the only two problems. 
Unless and until you solve the problem of 
unemployment, this question of 
mechanisation will have to be discarded in the 
larger interests of social justice. 

There is another matter which has been lost 
sight of by the Textile Enquiry Committee. 
There is a cry in the country at present for 
production «f varn by the Amber Charkha 
instead of by the spinning mills. The cost of 
production per lb. of yarn by the spinning 
mills is about five to six annas    whereas    in    
the case of the 

Amber Charkha  it  comes     to'     about Rs. 
2 per lb. 

PROF.  N. R. MALKANI:     Are you 
talking about yarn? 

SHRI C. P. PARIKH:  Yes. 

PROF. N. R. MALKANI: Then it is Rs. 
1/15 per lb. 

SHRI C. P. PARIKH: It is Rs. 2 or Rs.   
1/15  according to the quality of 
the yarn. 

PROF. N. R. MALKANI: It is 20  count. 

SHRI C. P. PARIKH: I am not disputing 
that but the point is this. There is a great cry 
in the country that the production of spinning 
mills also should be restricted, there should 
be no further installation of spindles. The 
Karve Committee has been appointed to go 
into that matter. Proposals will be brought 
forward after the report of this Committee is 
received. I am not in favour of the spinning 
section being centra1 ised in the cottages by 
Amber Charkha because the people will not 
be able to cope up with the demand. This may 
not also give them adequate remuneration. 
This is a demand in the country which should 
be taken into consideration. 

The Kanungo Committee has 
recommended progressive conversion into 
power looms at the rate of 5,000 looms every 
year. This is to be done in a period of twenty 
years. There will be temporary unemployment 
which the Committee does not mind. This 
phenomenon is a very rare and a material one. 
If it is allowed in any industry, the other 
industries also may adopt mechanisation as 
their policy thus creating a greater amount of 
temporary unemployment. When there is 
acute unemployment in this country, it is not 
desirable to encourage temporary 
unemployment. Government should take 
steps to put this ceiling on the looms by 
preventing the installation of further looms as 
also automatic  looms.    If  any man wants 
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MR DEPUTY CHAIRMAN: it i» time,'Mr. 

Kapoor. That will do. Mr. Pattabiraman. 
SHRI T. S. PATTABIRAMAN: (Madras): 

Mr. Deputy Chairman, my position today is 
doubly difficult because the Chairman of the 
Committee has become the Minister-in-charge 
and another very active member has already 
anticipated our arguments and answered them 
and cleared out of the House. In spite of the 
handicap, it is not my intention to throw mud 
at the most remarkable document the 
Oommittee has been able to produce. The 
document, has been collected very 
scientifically and very efficiently and it will 
be a standing tribute to those who were in 
charge of the Committee. But while 
appreciating their labour, their endeavour and 
their sincerity of purpose, I am not prepared to 
line up with Mr. Dasappa when he said that it 
is the Book of Books, that it is the Bible and 
that whatever it contains must be accepted as 
the last word. I am not prepared to accept that. 
Sir, the scope of the terms of reference of the 
Textile Enquiry Committee, I am afraid, has 
been completely overlooked by the 
Committee. Paragraph 3(c) of the terms of 
reference clearly refers to the utilisation of our 
resources, both in men and material, in the 
direction that is socially most desirable. This 
has been completely overlooked by the 
Committee. Sir, the basic approach of the 
Committee itself is entirely wrong. First of all, 
I would like to ask the members oi the 
Committee and the Government tc say what 
the reason was for their pegging the 
production of mill cloth at 5,000 million 
yards. I can understand the basic year; I can 
understand the normal year, but the abnormal 
year has been chosen which was not fulfilled 
even in 1954. In 1954 according to the 
document which Mr. Dasappa referred to 
4,878 million yards was the production of the 
tex- 
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in this country. The Committee wants that 
itmust be fixed at 5,000 million yards. What 
was the reason for pegging it up at such a high 
level when even the peak production could not 
reach up to that? The Committee has given no 
answer, much less a satisfactory answer for 
fixing that at that figure. I must submit, with 
all respect to the Committee and its members, 
that this has been fixed most arbitrarily. There 
is neither logic behind it nor the sanction of 
the people; nor is there any principle involved 
in it. 

Sir,  another  thing  that has     been done is 
that they have put the hand-loom and the mill 
industry on a footing of parity.    They have 
taken the status of both to be equal but I am 
afraid that the  Commit 

 tee    has    not considered the fact that a 
century ago in this country the handloom was 
producing all the cloth that was necessary and 
was  even exporting  to     outside countries.    
But in  a  hundred    years there has been this 
romance    of the textile     mill     industry     
which     has reversed   the   picture   completely   
and today what    do we see?    The    most 
flourishing industry    of the East, the staple 
industry of India, has gone to dogs and is now in 
ruins, and on the ashes    of the dead   industry a    
new industry    has    grown.    And    to give 
both of them parity is nothing but a social 
injustice—I would refrain from using  stronger    
language.    I    would have   congratulated    
them    if    their approach had been this way; if 
they had said that the handloom industry is a 
weaker industry, a dying industry and therefore 
it must be given a helping hand.  They must  
have  fixed the quota for the handloom industry 
and the residue must have been given to the mill 
industry. I would have been glad if they had 
said that 1,000 million yards    would   be for 
the    handloom industry and the residue will be 
for the  mill     industry.    I   could     have 
understood the logic then.   What I say is  that 
most unfortunately from the very    beginning 
the Committee    has been     very,       very      
unsympathetic 

towards the handloom industry. Sir. 1 
am reminded    of    a   Tamil    proverb 
according to which one ignorant person 
wanted to describe to another ignor 
ant man who the Pancha    Pandavas 
were.    He said, "The Pancha Panda 
vas are five brothers like the poles in 
a charpoy," showed his three fingers, 
wrote two and then completely wiped 
it out.      Ju 
 st    like that the    Textile 
Enquiry Committee began by paying 
a glowing tribute    to the    handloom 
industry; reduced it from 28 lakhs to 
12 lakhs—by mathematical strangula 
tion, I will call it—and further filter 
ed it down to 9 lakhs; they brought it 
down  to 3J  lakhs;  and,  finally,  said 
50,000  power looms should     survive. 
And all glory to the handlom indus 
try.   Can it be said that the Commit 
tee has done justice to the handloom 
industry?   I am not going to question 
the facts, the methods by which they 
came to this conclusion that there are 
only 12 lakhs of looms.   Jugglery with 
figures has been attempted   to   stifle 
the industry.    I shall not be so un 
charitable as to say that the report is 
partial to the mill industry.    But    I 
must say, whatever may be the conse 
quences, that the feeling of the people 
is that the  Committee had  no sym 
pathy for the handloom industry and 
(they did not want to help .................  

SHRI H. C. DASAPPA: May I say, Sir, that 
it is not a correct statement? 

SHRI T. S. PATTABIRAMAN: Sir, 
I am not prepared to yield. Mr. 
Dasappa had the right to say so many 
things in the Committee, but I am not 
prepared to accept them................ 

MR. DEPUTY CHAIRMAN: Mr. Kanungo 
will defend you, Mr. Dasappa, don't worry. 

SHRI H. C. DASAPPA: Lakhs of 
non-commercial looms in Assam are 
excluded.........  

PROF. N. R. MALKANI: Why are they 
excluded? 

MR. DEPUTY CHAIRMAN: Order, order.   
He is not yielding. 

SHRI T. S. PATTABIRAMAN: I would like    
to ask the    Committee 
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whether they think they have made a very 
good recommendation in para 73 (item No. 66 
of the summary of recommendations). It reads 
as follows: — 

"The low income consumer cannot for 
any length of time go on paying a higher 
price for a production manufactured on a 
tool of production which could be made 
more efficient." 

If cheapness is the main criterion for the 
Committee, it could have sat for fifteen 
minutes and said: import all goods from 
Japan. The Committee need not have sat for 
so many days and come to the conclusion that 
the low income consumer could not pay. 

Secondly, I would like to ask the 
Committee whether they took into 
consideration the fact—if their decision is to 
be implemented—what the fate will be of the 
hundreds of thousands of weavers in this 
country. I am sorry that here in Delhi, the far 
off capital of India, people do not know much 
of the miseries of the handloom weaver, how 
he has been eking out his livelihood. He has 
been thrown out on the streets and many a 
weaver has gone out into the streets in spite of 
the so-called prosperity of the weaver. I was 
very much pained to hear Mr. Dasappa saying 
that the man would get about Rs. 20 more; he 
would be now getting about Rs. 60. Is it a sin, 
he asked? Perhaps Mr. Dasappa has not read 
what the Committee says. The Committee 
says that for every handloom weaver, if a 
handloom is to be replaced by a power-loom, 
you will have to replace live handlooms. The 
average hand-loom production per day is 6 
yards; whereas the semi-automatic power-
loom production is 30 yards. Sir, in this 
country where unemployment is staring us in 
the face, where people are still in the streets 
begging and starving, we want to put Rs. 20 in 
one man's pocket and not to five persons and 
their families. The Committee has made the 
observation that the average family of a 
weaver consists of 3 to 5 persons.   Three to 
five persons 

according to you. All right, I am prepared to 
accept your estimate of 15 lakhs. So, 15X5 : 
75 lakhs people will be on the streets. Is it 
economics? Is it politics? Is it justice, I would 
ask, to simply sacrifice these innocent people 
at the altar of jugglery of mathematics and 
figures? Is it, Sir, human, I want to ask, I am 
sorry that the authors of the report were not 
aware of or were not prepared for the A.I.C.C. 
Resolution passed recently in Delhi. The 
A.I.C.C. came and said that the ultimate aim 
of the Second Five Year Plan was not merely 
to increase the national income alone but to 
have full employment. In the light of the 
direction of the A.I.C.C, which has been 
accepted by the top leaders of the country and 
the Government, I think this report in respect 
of the handloom is worth only a scrap of 
paper. I am using very strong words. If you 
are not going to give them employment, what 
are you going to do with the 15 lakhs of 
handloom weavers? You are not going to give 
them employment. Are you going to throw 
them to the wolves? 

MK. DEPUTY CHAIRMAN: Five minutes 
more. 

SHRI T. S. PATTABIRAMAN: I will finish. 
Sir, the recommendations of the Committee 
are very many. The power-looms have been 
introduced. I do not mind the power-looms; 
we are not against progress. But today the 
problem is a human problem. The social 
aspect of the problem is graver than your 
politics, economics. Today we talk- about 
politics, economics, statistics. But if you are 
going to uproot millions of people, about 
fifteen lakhs according to your estimate—
according to my estimate it is 28 lakhs, let us 
strike a bargain, let it be 20 lakhs-are you 
going to give them employment? Already they 
are partially unemployed today. They are not 
getting even ten days employment in a month. 
You have seen that there is so much capacity 
that the handloom weaver could be employed 
even thirty days a month. If you are not able 
to give him employment for thirty days, 
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employment for three hundred days a year.    
Twenty lakhs of people can be given employ-
ment for 300 days a year and the production  of  
handloom     cloth  will  be about 3,600  million    
yards.     That     's   j the    potential    capacity.      
The    mill industry has prospered and only one-
sixth of those employed in the textile industry is    
employed there.    I will submit that you must at 
least give the handloom weavers their quota of 
3,000 million yards and give the residue to the    
mills.    Otherwise,    it    will    be impossible. 
The handloom weaver is a silent    man.      He    
has    suffered in patience.   He has suffered in 
silence; but that does not mean that he will 
continue     l 

 ike    this    for    long.    He thought that an 
era of hope had come. He thought that the days 
of suffering were over and the horizon of happi-
ness was there. But the Kanungo Committee  
has  given  the  greatest  shock of his life.   I am 
sure I won't be misunderstood.    I request that I 
should not be misunderstood when I say that 
there is already a feeling    in    South India, 
after Mr. Kanungo has become the Industries 
Minister, that the Government is bound to 
implement   the recommendations  of the     
Committee and there    is    already    an    
agitation going on. I wish it would not be true. 
Today the Madras  State     Handloom Board 
has passed a resolution    that the mill industry 
should be given only 4,000   million   yards   
and  the   residue must be given to the 
handloom.   At least that may be accepted.   
Take the figures from 1946 to 1955.    The mills 
have  increased  the  production by  a thousand   
million  yards  just  because of the patronage 
given by Government. I am not going to ask 
anything, but I would point out that the  
Government is committed to one thing, to give 
full employment to all the people. That is the 
most important factor in the Plan. I would like 
the hon. Minister to reply to this point as to how 
he is     going  to  reconcile  the  A.I.C.C.'s 
demand  and  the  Government's   stand on this 
matter with the recommenda^ tions of the 
Kanungo    Committee    in 

relation to full employment. I would like to 
utter a warning also. The hand-loom weaver 
problem is not so simple as it looks. It cannot 
be solved by Committees and mere 
calculations and mathematical jugglery. It has 
to be treated as a human problem. The more 
you ignore the truth, the more difficult the 
problem will become. I appeal to the hon. 
Minister not to be swayed by what he has 
observed earlier, but take into consideration 
the A.I.C.C. Resolution and the feelings of 
millions of people who are suffering, who 
have never had prosperity in their life and who 
have all along suffered. They should be taken 
into consideration and they should not be 
allowed to starve. That will be a dangerous 
thing. If you are not able to give them enough 
food, their next alternative will be revolution 
and violence and no amount of Committee 
reports and statistics will stop them. 

SHRI H. P. SAKSENA: Mr. Deputy 
Chairman, I am of the opinion that the last 
speaker has not rendered any service to the 
cause that he holds dear. He is best pitted 
against our friend, Mr. Bhupesh Gupta, who is 
not here. But to introduce a feeling of 
animosity and to strike a sort of note that pits 
the Southerners against the Northerners and 
so on, is to my mind very distasteful. 

SHRI T S. PATTABIRAMAN: No, no.    I 
am sorry.   I did not say that 

SHRI H. P. SAKSENA: I am not 
going to yield...............  

(Interruptions). 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI H. P. SAKSENA: He has had his say 
and I must have mine. 

There are four means of cloth production. 
One is the textile mills, the other is the power-
loom, the third is the handloom and fourthly, 
there is khadi. So far as these means of textile 
production are concerned, I am concerned 
only, solely and exclusively with    the    last-
mentioned,    that    is, 
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khadi. It has been part and parcel of 
my existence for the last 35 years. 
Whether dead or alive, I live by 
khadi and for khadi and other means 
of production are not of very great 
importance so far as I am concerned. 
But I am not the entire .................... 

MR. DEPUTY CHAIRMAN: But here we 
are concerned only with hand-looms. 

SHRI H. P. SAKSENA: I am aware of the 
fact that we are concerned with the handloom 
industry and I had, for that reason, thought of 
confining myself to handloom. But then, this 
khadi has been mentioned and spoken of in 
this House very frequently, and it is part and 
parcel and one of the basic means of 
production. 

MR. DEPUTY CHAIRMAN: The 
Resolution is about handlooms. So, if you are 
to be relevant, you have to speak only about 
handlooms Mr. Saksena; I want you not to be 
irrelevant. 

SHRI H. P. SAKSENA: I will be the last 
man to be irrelevant, because I know the 
difference between being relevant and 
irrelevant. 

Sir, the handloom industry is being helped 
considerably, both by the Government and the 
general consumers. The cess that is imposed 
on the mill-made cloth is intended for the sup-
port—the deficiency support—of the 
handloom weavers. Now, even then, the cry is 
raised very often that the handloom industry is 
being killed, is being suffocated and all that. 
Sir, this is unjust and unfair. So far as 
unemployment is concerned, it is not confined 
to the handloom weavers of the South alone. 
There are handloom weavers all over the 
country. The South, of course, has most of 
them; that is admitted. 

MR. DEPUTY CHAIRMAN: Well, that is 
all that   he wanted to say. 

SHRI H. P. SAKSENA: And if his speech is 
scanned and read, it will give quite a different 
picture. Anyway, Sir, I intend to be very 
generous   to   him   and   agree   that   that 

was all that he wanted to say. But, so far as 
unemployment is concerned, unemployment 
of the entire country as a whole has to be 
removed, not of the handloom weavers only. 
Now, so far as the Textile Enquiry 
Committee's report is concerned, it is perhaps 
under fire. Now, if it is under fire, you can 
understand the attitude of the Government 
about the Report of the Textile Enquiry 
Committee, by the fact that its very Chairman 
has been raised to the status of a Minister. To 
all intents and purposes, the Government 
proposes to give effect to the 
recommendations of that Textile Enquiry 
Committee. Now. those recommendations are 
not simply baseless and unfounded. They 
have got to be read carefully in order that their 
meaning may be fully understood. 

Sir, I do not think that a very strong and 
unassailable case has been made out on behalf 
of handloom weavers and no grievance either 
proved, so far as the support and the 
assistance that are being given to the 
handloom weavers are concerned. So, I do not 
know whether to oppose this Resolution or to 
support it. As far as my friend, Mr. D. 
Narayan is concerned, he gave us figures so 
clear that I was persuaded to believe that we 
should say goodbye even to these poor 
handloom weavers and all that, and 
concentrate on khadi and khadi alone. 

You say that the Resolution is about 
handlooms and handloom weavers are being 
given proper help by the Government and the 
people and by all concerned. And I shall not 
grudge if more assistance, help and encourage-
ment are to be given to them, but not at the 
cost and sacrifice of worsening the 
unemployment situation in the country or by 
sacrificing production in the textile mills even. 
Even the mills are as necessary for the benefit 
of the country and for export, as the handloom 
industry is If there are many many more 
people employed in the hand-loom industry, 
as they actually are, there are certainly a large 
number of people employed in the textile mills 
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may be smaller, but then their employment 
has also got to be continued. I feel that the 
Report of the Textile Enquiry Committee 
should be studied. With these words. Sir, I 
close. 

DR. SHRIMATI SEETA PARMA 
NAND (Madhya Pradesh): I have to 
make a request ...............  

MR. DEPUTY CHAIRMAN: There are 
only three (minutes more. Janab Muhammad 
Ismail Saheb. 

JANAB M. MUHAMMAD ISMAIL 
SAHEB (Madras): Mr. Deputy Chairman, I 
may not support the resolution as it stands 
word for word, for instance, the figure of 
yardage and the time-limit contained therein. 
But, however, I support very earnestly and 
very strongly the central idea of the 
Resolution and the spirit underlying it. That is 
that every step should be taken to encourage, 
the handloom industry. The Government, of 
course, are taking steps to strengthen and to 
help the handloom industry. It has established 
a Handloom Board and it has levied a cess on 
the mill industry for the benefit of the 
Handloom industry. What this Resolution 
wants— and what I think every Member of 
the House would want—is that more intensive 
and extensive steps should be taken and 
efforts should be made to make this industry 
stand on its own legs and to make progress. 

Sir, the position is that there are indeed 
difficulties in the way of the handloom 
industry surviving. But are we going to let it 
down on account of these difficulties and 
disabilities? The policy of the Government is 
to encourage cottage industries and small 
scale industries. Are we going to allow an 
industry which has been in existence for 
thousands of years and then find out new 
small and cottage industries for the benefit of 
the people, for the benefit of the private sector 
and the small industries sector? That is the 
question. We know that, because of the 
impact of modern machinery and modern 
fashions, the handloom  industry  is     
tottering.    It 

is not able to stand on its legs, as it was, say, 
fifty or a hundred years ago. But is it the 
reason why we must allow this important 
industry—important because it is second only 
to the agricultural industry of the country—to 
go out of existence? It is giving livelihood to 
at least a crore of people in the country. There 
may be difference in the computation of the 
figures of hand-looms existing in the country 
but I have no doubt, whatever, that the figure 
adopted by the Handloom Board is correct, 
i.e., 22 lakhs of looms are in existence. If you 
take into consideration the number of looms 
that have gone out of existence for want of 
encouragement and for want of support, the 
figure would really be a very impressive one. 
The handloom industry is only second to the 
agricultural industry in the matter of giving 
employment to the people. 
Sir, there are ways and means even 

' today, as things stand under the pre 
sent circumstances, to give more 
encouragement and better support to 
the handloom industry. The Govern 
ment, of course, is doing what it can 
or what it thinks best in the interest 
of the industry; but taking even the 
exports, I know there are countries 
to the east and there are countries to 
the west of our country which would, 
with some tactful handling, be able 
and willing to take more of our hand- 
loom     goods. Even       today     this 

position ............ 
MR. DEPUTY CHAIRMAN: Would you 

take more time—two minutes? 
JANAB M. MUHAMMAD ISMAIL 

SAHEB: A few more minutes, say, five 
minutes more. 

MR. DEPUTY CHAIRMAN: Then you 
may continue after lunch. 

SHRIMATI SAVITRY DEVI NIGAM (Uttar 
Pradesh): Sir I want to submit that both these 
resolution—this one and the resolution to be 
moved by Mrs. Seeta Parmanand—are most 
important resolutions.... 

MR. DEPUTY CHAIRMAN: Every ! 
resolution coming before the House J   is very 
important. 
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SHRIMATI SAVITRY DEVI NIGAM: We 

should sit through the lunch hour. 
MR. DEPUTY CHAIRMAN: Are hon. 

Members willing to sit during the lunch hour? 
HON. MEMBERS:  No. Sir. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The  House   then   adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two- of the clock. MR. DEPUTY 
CHAIRMAN in the Chair." 

JANAB M. MUHAMMAD ISMAIL SAHEB: 
Mr. Deputy Chairman, before the House 
adjourned for lunch, I think, I was saying that 
there were difficulties in the way of handloom 
industries surviving. All the same, those 
difficulties must be removed in the interest of a 
vast number of people of the land. My hon. 
friend, Mr. Pattabiraman, also made the same 
point. But in his speech, he emitted fire and 
brimstone. Though I am not capable of 
producing that feat, I can understand the spirit 
behind it. He expressed his deep concern for the 
handloom industry which was giving 
employment to the largest number of j people 
after agriculture in the country. ! My friend, Mr. 
Saksena—I know him very well for his 
generosity of disposition and for his charitable 
nature, but he—was terrified by the vehemence 
of my friend, Mr. Pattabiraman, and was misled 
into thinking that his vehemence was based on 
something like Southern v Northern. But I can 
assure him that any such idea was far a\ray from 
the mind of my friend, Mr. Pattabiraman, whom 
also I know very well. He made the same point, 
as I said, that this industry must not. under any 
circumstances, be allowed to languish. There 
are very good reasons, Sir, why this industry 
must be resuscitated and must be fitted into the 
modern economy of the country.    There are, of 
course. 

definite ways, practicable ways, of 
strengthening the industry and of making it to 
progress to the satisfaction and to the benefit 
of the country as a whole, not only to the 
benefit of the people concerned, but to the 
benefit of the country as a whole. 

Sir, improvements can be made in the 
handloom industry, but then the people who 
are engaged in this industry are so very poor 
that they cahnot pay for those improvements. 
Therefore it is that such vehement appeals, 
such earnest appeals, are being made to the 
Government. It is the look-out of the 
Government to see that these improvements 
are carried out by the people. But while 
making such improvements, one thing has to 
be kept in mind very clearly, and that is this. 
This handloom industry is based upon the 
labour of a family unit. The unit of this 
industry is a family. And, therefore, the 
family unit, under no circumstances, should 
be impaired. The family spirit gives content 
and satisfaction and happiness to the people, 
which many other things would not be able to 
give them. Therefore, it is imperative and 
very necessary that this family unit should 
never be impaired or broken up by any 
improvement that can be made, may be, 
through a co-operative system or any other 
system. 

Then again, Sir, the exports of the products 
of the handloom industry can be accelerated, 
and I know definitely that there is room for 
more consumption of our handloom products 
in certain foreign countries. And if foreign 
trade is handled properly, it has got room for 
expansion. And there are capable people 
connected with the industry and the trade who 
can handle it satisfactorily. And it is for the 
Government to get hold of such people and do 
the thing througl our consulates and 
embassies in the foreign countries. 

MR. DEPUTY CHAIRMAN: It is time. 

JANAB M. MUHAMMAD ISMAIL 
SAHEB: Sir. I want to make rnly one 
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main point, though with the fault of having to 
repeat it.   That is this, Sir. 

There may be difficulties, and there are no 
doubt some difficulties. But the policy of the 
Government is to strengthen, or to create more 
and more cottage industries and small-scale 
industries, and also to expand the field of 
employment. Now if this industry is allowed 
to languish, and if it is removed from the field 
of employment, they have got to find out some 
other industry. And it would not be so very 
easy to find out any other industry in order to 
replace the hand-loom industry. Therefore, 
Sir, even at the cost of certain extra trouble 
and additional effort, this industry must be 
buttressed and must be made to progress. And 
it can certainly be made to progress, Sir. 

PROF. G. RANGA: Mr. Deputy Chairman, J 
am in favour of this Resolution. And I wish to 
say that I am glad that the Textile Enquiry 
Committee is at least agreed on one thing with 
which I am in agreement, and that is, to put a 
ceiling on mill production. But even there, my 
hon. friend. Mr. Pattabiraman, has given an 
effective answer to the Committee when he 
said that they had put this ceiling rather too 
high, and very unreasonably so. And 
therefore, Sir, when we agree to that too high 
a figure, which was pitched upon by the 
Textile Committee, I hope the Government 
would consider our agreement to be highly 
generous, so far as the mill industry is 
concerned. 

Then, Sir, there is the power-loom industry. 
It employs 50,000 people, for whom Mr. 
Dasappa has expressed genuinely sincere 
feelings. Now, we do not want these 50,000 
people also to be thrown out of employment. 
Therefore, whatever cloth these power-looms 
are capable of producing, that ought to be 
taken out of the ceiling that is suggested by 
the Committee for the factory production. 
And it is not after all so very much when 
compared to what the mills are producing. 

I need not go into the various figures, but it is 
only reasonable for us to expect the 
Government to agree with us when we say 
that the field for production that might be kept 
open for exploitation by the power-looms 
should be taken from out of the quota that is 
reserved for the mills. 

Having said that, I would like to add one 
more word in regard to the power-looms vis-a-
vis the handlooms. I think Mr. Dasappa's 
arguments, firstly, on the plane of more 
efficient production, and secondly, on the 
plane of a higher wage made possible by the 
power-loom—both these arguments— have 
been answered sufficiently succinctly by Mr. 
Pattabiraman. Therefore, Sir, I need not add 
anything more than to say that the arguments 
advanced by Mr. Dasappa in favour of the 
power-looms can also be made applicable to 
the mill industry, and for the very same 
reason. In fact all those who stood for the mill 
industry in the past had opposed the 
handlooms and for that very same reason the 
power-loom also came into the field just as the 
mill industry also came into the field and 
merely because the mill industry and the 
power-looms have come into the fieM and 
have been able to elbow out the handloom 
weavers, it is no reason to say that the 
handloom weavers should not be protected or 
that handloom weavers should not be enabled 
some day to hope for the capture of all the 
fields of production which today is obtained 
by the mills as well as the power-looms. 

Coming to the other question whether the 
handlooms are capable of producing all the 
cloth that would be needed by our people 
when we have put a ceiling upon the total 
production that may be allowed for the power-
looms as well as for the mill industry, I wish 
to assure the House that the handlooms are in 
a position to satisfy the demands of the nation. 
I have no doubt whatsoever at all about it but 
then keeping this very same point before 
themselves, the Textile    Enquiry   
Committee,    I    am 



 

afraid, indulged in some jugglery, knowingly 
or unknowingly—I wish to be charitable to 
them—and they made a figure according to 
their own arithmetic, i don't want to argue that 
point any further than say that the statistics are 
wrong, that their information is defective and 
if they were to question the authenticity of our 
information, we have just the same right for 
the simple reason that even according to them, 
there hsis not been taken any nation-wide and 
correct census of all the handlooms which are 
there first of all, which are capable of 
functioning today and a'.so the number of 
people who can ply them and the capacity ef 
their women also to supplement the efforts of 
their males in the weavers' families and the 
total capacity of the handlooms themselves of 
different types in different States to produce 
cloth. Therefore, I wish to iepeat what I have 
said that their information is incorrect and the 
capacity of the handlooms to produce cloth 
needed by our population as apart from 
whatever may be produced by the mills and 
the power-looms would be more than 
adequate. 

Then I would like to refer to the Five Year 
Plan prepared by the Hand-loom Board. 

SHRI JASPAT ROY KAPOOR: What 
about the difficulty of yarn? Can you throw 
some light? 

PROF. G. RANGA: I am coming to it. So far 
as yarn supply is concerned, whether you 
allow the mills and the power-looms to 
produce all the cloth that you want or you 
leave that function to be discharged by the 
hand-looms, that difficulty is bound to be 
there and an answer was given this morning 
by Mr. D. Narayan and it was supported also 
by Prof. Malkani. There is a new spinning 
wheel that has come in—the Amber Charkha. 
In addition to that, the Handloom Board have 
suggested the organization of a large number 
of sma.l-sized spinning mills on a co-
operative basis in different parts of the country 
to supplement the efforts of our own Khaddar 

produce, Amber Charkha produce and 
others also. 

i 
SHRI H. C. DASAPPA: How many 

spinning units? 
PROF. G. RANGA: It depends upon the 

Government. We have asked them to provide 
Rs. 15 crores for that. 

SHRI H. C. DASAPPA: How many units? 

PROF. G. RANGA: As many as you 
want. It is for my hon. friend to come 
forward and see to the construction 
of these. This is a queer argument. 
Supposing we are not able to produce 
all the yam that we want in this 
country either through the mills exist 
ing today or the mills that the Gov 
ernment is going to construct 
cooperatively or through their own 
ownership, what are we going to do? 
Are we not going to import? Merely 
because it would be necessary for us 
to import and we don't want to 
encourage it, is that any reason whj 
you are going to leave the field open 
to the mills and how I ask the mills 
will be able to produce ................  

SHRI H. C. DASAPPA: Why attribute it to 
the Committee? 

PROF. G. RANGA:   I am not attributing it 
to your Committee.    I  am attributing it to the 
Handloom Board The Handloom Board said 
the capacil of the spinning mill industry in this 
country to produce all the yarn that is   needed    
for   the    existing popula tion  as well  as for 
the new popula tion    that    is       expected    
to into    existence    during the next years  is  
not     adequate.      Therefore more spinning 
mills are needed there we have suggested that 
ins of going in for State Spinning Mills or for 
private     enterprise     spinning mills, you help 
our Handloom 1 to bring into  existence     
through  the co-operation of our     own 
weaver    a number      of    as    many      small 
co-operative spinning mills as pos: That is not 
the question    before   

 us. I take it for granted that all the y , n 
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[Prof. G. Ranga.] that is needed in our 
country for all cloth will have to be produced 
anyhow and what steps have got to be taken I 
have already indicated. If there are any other 
steps too, those steps may be taken by the 
Government of India. Therefore now I am 
concerned only with this—whether the 
handloom weaving industry today is so 
organized as to be capable of producing the 
cloth that we want. It was suggested by my 
friend Mr. Dasappa and various others that 
hand-looms should be modernized. Sir, I wish 
to submit that we are taking steps in order to 
see that the handlooms are modernised. A 
number of those shuttle-looms, for instance, 
are to be replaced by fly shuttle-looms. In the 
last three years aione we have achieved this 
conversion to the tune of 27,000 looms,. Then 
the strength of the co-operative movement is 
today the highest among the cottage indust-
ries—among our handloom weavers. During 
the last three years again, we were able to 
raise the number of people who are brought 
into the cooperative movement from 6,82,000 
to 8,78,000. You just think of any other 
cottage industry where you can show so much 
progress. We are going ahead. I want 
assistance. Provided assistance is 
forthcoming, handloom weaving today is 
capable of achieving the results that the 
country expects of it and that is why we have 
made a budget for Rs. 120 crores for the next 
five years. The Government of India have 
agreed to place at the disposal of the 
handloom industry through the Cess proceeds 
funds to the tune of Rs. 25 to Rs 30 crores. 
We want another Rs. 70 crores to be placed at 
the disposal of this industry, not entirely sfe a 
gift. Most of it would go as a loan—some of it 
interest-free, some of it at very cheap rates but 
nevertheless the whole of it has to come back 
and we are lending this money through the 
State Governments. Therefore the money is 
not likely to be lost. We have already brought 
into existence a number of Aoex Jtate Co-
operative Societies.   We have 

also organised All India Handloom Marketing 
Co-operative Societies. We have also 
appointed a number of agents in the different 
parts of the country and we propose to appoint 
many more also in order to push up the export 
of our handloom cloth. All these steps are 
being taken today by the Handloom Board. 
This Handloom Board was appointed by the 
Government of India. It itself says unani-
mously that it would be possible to expect of 
every loom a production of 8 yards per day 
whereas the Committee expected to achieve 
only 2-5 yards. You can see from that—from 
these two simple figures alone—how they 
have been too conservative. My point is this 
thsft this Committee has missed the point and 
as Mr. Pattabiraman has already made it clear, 
it had also misinterpreted or misunderstood 
the terms of reference placed before it. 
Unfortunately for it, times have changed, 
unfortunately for the Members of' the 
Committee also because many of them happen 
t» be Gandhians and also Congress people, 
and these two friends of (mine— personal 
friends of mine, for whose personal integrity I 
have great respect and faith—somehow, I 
don't know how, deluded themselves from 
Gandhism to Manohesterism, and from 
Manchesterism they have come to the latest 
English method of diffusion of industries and 
they have forgotten Gandhism completely. It 
is true that Mahatma Gandhi was completely 
a votary of Khadi but at the same time he 
made concessions towards the handloom 
weavers. Why? That is where I come to the 
question of employment. The whole question 
has got to be looked at from the point of view 
of human beings and their employment and 
their maintenance. If you were to look at it 
from that point of view, you would never 
hesitate to agree with me. And this is also in 
accord with Gandhiji's forty years old thesis. 
It was the thesis of Mahatma Gandhi that the 
men in the hand-weaving industry have got to 
be given first preference. Thereafter, other 
people have got to come, for the 
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simple  reason that  this   industry has been able 
to provide them—not sufficient—but some 
maintenance,    somehow    or    other.     This     
has     given employment for more than a crore 
of our people whereas the whole of the mill 
industry employ only 7-5 lakhs of people.   You 
multiply it four times and still it will come to 
only about 30  lakhs    and  so it    maintains  
only about  30  lakhs,  although  it has had for 
the last 150 years the support from •n alien 
government, as well as from some of our 
economists and    industrialists.   With all this, 
the power-looms produce only a little more than 
a fifth as much as the handlooms and they 
provide work only for  50,000  people and 
maintain only    about 2-5 lakhs. But on the other 
side, Sir, you have these  one  crore of people  
depending on the handlooms. who have 
remained loyal to their profession.    Should we 
not be loyal to them, feel happy and be 
affectionate towards them because they have not 
given up their profession all    these   years in 
spite of the left-handed treatment given to them. 
Therefore, if you took at it from the point of 
view of employment, everything will become 
clear.   All I would now say is that the    
Committee had missed the bus.    But fortunately 
for us,  the  Government has  changed its policy  
and  the     Congress Party has also  changed    
its    policy,   and  loyal Congressman as he is, 
my hon. friend Mr. Kanungo also,     although he 
has been promoted in another sphere,    is now 
prepared to implement the new policy of the 
Government of India, in spite of his own report. 

ME. DEPUTY CHAIRMAN: Do you want 
to speak on this Resolution or on the 
Resolution on the N.C.C.? 

SHRIMATI SAVITRY DEVI NIGAM: On 
both, Sir. But I will not take much time. 
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MR. DEPUTY CHAIRMAN: Mr. 

Kanungo. 

SHRI PRITHVIRAJ        KAPOOR 
(Nominated):  Sir, I want to say a few words. 

MR. DEPUTY CHAIRMAN: I have 
already called the Minister. This is about 
handloom and the fixation of the quantity of 
cloth to be produced by the mills. 
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SHRI N. KANUNGO: Sir, I find myself in a 

rather awkward position and at a certain 
disadvantage. The debate today has gone in 
the direction of a criticism of the Report of the 
Textile Enquiry Committee of which I had the 
proud privilege of being the Chairman than to 
the limited contents of the Resolution before 
the House. Therefore, my own inclinations are 
to be much more irrelevent than one should be 
and dilate upon the virtues of the 
recommendations of the Committee rather 
than confine myself to the Resolution but I 
know very well that under your vigilant eyes, 
I cannot do it. Whatever be my own 
inclinations, I have to confine myself rigidly 
to the contents of the Resolution before the 
House. As you will see, the Resolution reads 
as follows: 

"This House, having taken into 
consideration the recommendations of the 
Textile Enquiry Committee, is of opinion 
that production of cloth oy mills should be 
limited to 5,000 million yards per year and 
that after the year 1955-56 all additional 
production should be by the hand-loom 
sector." 

Though the Textile Enquiry Committee has 
been quoted, I beg to submit that out of 137 
recommendations made by the Committee, 
only one is concerned with the Resolution 
before the House and that relates to pegging 
down the production of mill cloth to a figure 
of 5,000 million yards. When the Committee 
made that recommendation,  it  gave a  whole  
plan.    This 

result could be obtained only if the plan as a 
whole could be worked out. You cannot get 
this result without taking the other steps 
recommended by the Committee. Those may 
be right or wrong; I do not say that the 
Committee has made recommendations which 
are the only right ones. In fact, in the body of 
the report, it has been specifically mentioned 
that the problem is so vast and conditions so 
changing—and changing so quickly— that the 
last word on the subject cannot be said at any 
day or at any given time. Specifically, the 
Committee recommended that the position 
should be reviewed in detail at intervals of not 
more than six years and in between also1 the 
proposition should be kept under review from 
yedtr to year and adequate steps taken. There-
lore, Sir, in spite of the rhetoric of my hon. 
friend, Mr. Pattabiraman, I would have been 
happy, as Chairman of the Committee, to 
accept the thesis that instead of pegging down 
the production of the mills at a certain figure, 
we ought to have envisaged the production of 
handloom cloth at a higher figure and left the 
other sectors alone. Broadly speaking, the 
consumption of cloth is roughly about ffiOQ 
million yards plus 1,400 million yards which 
means 5,400 million yards. 

I would draw your attention to one of the 
appendices of the Report of the Textile 
Enquiry Committee wherein a study of the 
demand curve for textiles for the last thirty 
years is given. It shows that a 10 per cent 
increase or reduction in the price of cloth 
results in the curve going in the reverse 
direction so far as consumption is concerned. 
That is, a reduction of two ann#s per rupee 
roughly has resulted in an increase of 1,000 
million yards of cloth and an increase of two 
annas in the rupee has meant the reduction in 
consumption of 1,000 million yards of cloth in 
the country. In other words, Sir, the margin of 
the purchasing power of our people is so thin 
that a price variation of this small amount of 
10 per cent makes such a great deal of 
difference in the consumption  of    an    article    
which     is 
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day of work in the conventional Charkha is 
established. But I am yet to know that the 
potentiality and capacity of the Amber 
Charkha has been established 

1 am aware of the discussions which have 
been going on in the Village Industries Board 
and elsewhere amonf people who have better 
brains than mine, who have better experience 
than mine, and they feel and rightly feel that 
until the potentiality of the Amber Charkha. is 
proved by large-scale experimentation, no one 
can today with confidence say that adequate 
quantity of yarn will be available through that 
source—let alone the problems of organisation 
and production. As a Government we feel it 
our bounden duty to provide the raw material 
for the handlooms which are in existence. Let 
it not be said that by the remissness of the 
Government the handloom weaver has been 
deprived of his source of supply of yarn. The 
Textile Enquiry Committee has recommended 
that it will require nearly two million spindles 
to produce enough yarn, to produce the extra 
quantity of 1600 million yards of cloth by 
handlooms in the course of the coming six 
years. 

Now we are faced with the situation that in 
the year 1953-54 and up to July, 1955, 
licences have been taken out for 17,36,288 
spindles out of which only 4 lakhs, 50 
thousand odd spindles are in position. That 
means, barely one fourth of the spindleage for 
which licences were issued have been instal-
led. 

Professor Ranga read out the re-
commendations of the Handloom Board. 
Rightly the Handloom Board has laid the 
greatest emphasis on the source of supply of 
the raw material of yarn and they have said 
that all sources of supply should be explored 
and decentralized spinning units should he set 
up by Government or by a cooperative agency 
if other possibilities are not available. Now I 
want to empnaslse that by decentralized spin-
ning units what 1he Board means and 

what everybody familiar with the textile 
problem understands is spinning units of 
12,000 spindles. 

PROF. G. RANGA:  10,000. 
SHRI N. KANUNGO: Though the 

conventional economic unit of a spinning mill 
is said to be 25,000, yet by experience in our 
country with proper location, proper 
availability of raw materials and consumers' 
proximity 10,000 to 12,000 spind-leage has 
been found to be workable. As against that 
there is a volume of opinion in our country 
that if we set up all the spinning capacity, then 
the future of the production of yarn by simpler 
methods like Charkha or the Amber Charkha 
will be prejudiced. The Government, as such, 
have an open mind about it. They have not 
taker any decision on it yet. After the Planning 
Commission has gone into the whole question 
of which they are seized, a policy decision will 
have to be taken and therefore that is one of 
the reasons why the recommendations of the 
Textile Enquiry Committee as a whole have 
not been discussed and finally decided upon 
by the Government. Therefore, today I stand 
before this House in a very awkward position 
inasmuch as the decision on the Report of the 
Textile Enquiry Committee is not available. 

SHRI H. C. DASAPPA: May I have an 
indication as to by what time the Government 
hope to reach a decision? 

SHRI N. KANUNGO: I am sorry 
that I have to tell my colleague that 
I cannot give any time limit because 
it depends upon so many contingencies. 
But as far as this Resolution is 
concerned, the Government have 
been following the policy of not 
permitting any increase in the 
weaving capacity in the mill sector. 
At the same time I must submit that 
I am not in a position to accept the 
Resolution as it stands because the 
matter is still being discussed and 
if it is possible to increase the capaci 
ty of the handloom production which 
in spite of the jibes that have been 
showered  on  the     Government .................... 
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PROP. G. RANGA: No; not on the 
Government. 

SHRI N. KANUNGO: Sir. given pro- 
Der organisation and with certain con 
tingencies happening, it is possible to 
produce cloth through the efforts of 
' the handloom weaver—not by the 
handlooms as they are—much more 
than the projected capacity which has 
been recommencied by the Commit 
tee .............  

PROF. G. RANGA: Your Committee? Our 
Board has recommended 5,000 million yards. 

DR. RADHA KUMUD MOOKERJI 
(Nominated): On the basis of handmade yarn 
or mil]-made yarn? 

SHRI N. KANUNGO: On the basis of 
mill-made  yarn ................... 

DR. RADHA KUMUD MOOKERJI: Then 
that is not khadi. 

SHRI N. KANUNGO: And that is another 
reason why I am not prepared to accept the 
Resolution as it is because it is said that with 
the investigations going on about the develop-
ment and improvement of the Amber Charkha 
and with organisation it is quite possible that 
not only these 3.000 million yards but. much 
more could be Droduced. And they would be 
available, mind you, at the right price—I do 
not say at any price— which will be within the 
means of the people. And it will not be 
indefinite time: we will find the results in an-
other two or three years. Therefore the total 
production might, be much more than the 
3,000 million yards which we are projecting at 
the moment, i must frankly admit that neither 
the Textile Enquiry Committee nor the 
Government have any data to confidently 
come before the House and say that this will 
he the quantity of cloth that could be produced 
in the year, say, 1956-57 or something like 
that. Sir, I crave your understanding and 
sympathy a little. If this August House pegs 
the production at 5,000 million yards and 
supposing the export increases,    what    
happens?    To    that 

i extent   it   will   not   be   available     for 
internal consumption. 

PROF. G. RANGA: The Export Promotion 
Committee  is  useless. 

SHRI N. KANUNGO: Therefore, I submit 
that at least for two or three years to come, till 
the position becomes clear—it is quite 
possible a particular method of production of 
yarn would be found more economical—it is 
not desirable to peg production at any level. 

PROF. N. R. MALKANI: Meanwhile you 
should stop the installation of further   
spindles. 

SHRI N. KANUNGO: We are concerned 
with limiting the production of cloth by mills; 
we are not concerned with spindleage now. 
That matter could be discussed outside the 
House or by bringing forward a separate 
resolution in which I expect my hon. friend 
Prof. Ranga to make a valuable contribution. 
As it is, though the Government—not only 
after the recommendation of the Textile 
Enquiry Committee but even before the 
Report of the Textile Enquiry Committee was 
available to the Government— have been 
following the policy of not increasing the 
weaving capacity of the mill sector, yet they 
are not in a position to accept the Resolution 
because the coming two to three years will 
create conditions where nothing can be said 
with certainty. 

SHRI H. C. DASAPPA: What about the 
existing production of power-looms? 

SHRI N. KANUNGO: As I said, the 
recommendations of the Textile Enquiry 
Committee are 137 in number and the 
Members of the Committee including myself 
have thought that those are the wisest counsel 
that could be offered but it is for others, 
particularly hon. Members of this House to 
judge whether that claim to wisdom is 
justified or not. In the meantime I am sorry j 
cannot accept the Resolution as it is, though 
the Government have been  following 



 

[Shri N. Kanungo.] a policy of not increasing 
the loom- i age, and they will continue 
following ' that policy for some time to come. I 
must however give a warning to the House that 
to talk glibly of being able i to produce 3,200 
million yards is not correct. In spite of the 
assertion of my friend Prof. Ranga it is not pos-
sible, to produce it at a price at which it ran be 
taken by the consumers unless so many other 
conditions are satisfied. And one of the main 
conditions is :hat yarn of the right type must be 
available and I insist that it should be of the 
right type and right price. Today—and Prof. 
Ranga will bear me out in this—you go from 
Assam to Cape Comorin and you will find that 
certain manufacturers of yarn have got a 
premium; the weaver wants only that yarn. You 
cannot force down the throat of the weaver any 
yarn that you like or the planners of this country 
like. And the weaver :s our primary concern. He 
is the producing unit. His tool, his loom, his 
preparatory process is said to be sacrosanct. 
Prof. Ranga will bear me out that today in India 
we have at least 3,000 varieties of looms 
ranging from the most primitive loin loom to 
the latest semi-automatic loom described in the 
report of the Committee. The semi-automatic 
loom in spite of Prof. Ranga's allergy to it is not 
an invention of the Committee or of anybody 
else. It has been in this country for. the last 40 
years. It is not an invention of recent years It 
was an invention of the ingenious weavers of 
Western India and they have been working on it 
for the last 40 years. 

Sir, the time is running out and though my 
temptation to dilate upon the 
recommendations of the Enquiry Committee 
is very strong, I feel that it is irrelevant and 
you will not allow it. So I submit that for the 
limited purposes of this Resolution, though 
the Government have been following the 
same policy as is embodied in the Resolution 
and they will continue to follow it, yet they 
are not prepared to accept this Resolution 
because conditions may change from time to 
time. 

SHRI H. P. SAKSENA: If it comes to a 
shortage of yarn for looms, will you permit 
your own textile mills to manufacture the 
yarn or will you import it from outside? 

MR. DEPUTY CHAIRMAN: It is a matter 
of  detail. 

SHRI N. KANUNGO: That is a contingency 
upon another contingency on which I cannot 
give a reply. 

MR. DEPUTY CHAIRMAN: Mr. Kishen 
Chand is not here to reply. So, I am putting 
the Resolution to the House.   The question is: 

"This House, having taken into 
consideration the recommendations of the 
Textile Enquiry Committee, is of opinion 
that production of cloth by mills should be 
limited to 5,000 million yards per year and 
that after the year 1955-56 all additional 
production should be by the handloom 
sector." 

The  motion  was  negatived. 

RESOLUTION     RE     COMPULSORY 
TRAINING IN N.C.C. OR A.C.C. FOR 

STUDENTS 

DR SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Mr. Deputy Chairman, I 
beg to move the Resolution standing in my 
name, namely: — 

"This House is of opinion that with a 
view to inculcating a spirit of discipline and 
leadership among the youth of the country, 
the Central Government should recommend 
to State Governments to introduce 
compulsory training in N.C.C. or A.C.C. 
for all students for one year each at the 
High School and the University  stages  of 
education." 

Though on the face of it, it might seem that 
this Resolution states nothing new but states 
merely what is an accepted principle, I would 
submit that very  often  these  accepted    
principles 
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